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13, 30.3,92

Wr. R.K.Gupta applieant in person
Wr.B-C.Ukrati, Principal, Goyt.Boys Sr. Secondary

School,Wlipur present,
nr.Santram, Principal, Govt.Boys Sr.Sec.School No,2

Shakti nagar present,

• Hearcf the applieant who appeared before me in person.
All the respondents «x.KpkxR*4c have been served. Shri Santram
Principal, Shaktinagar school and Shri a.C.U|D«ti, Princif«l
Alinur school uiere present before me. This application has
been filed by the applicanT^aysd that the respondents be
directed to pay an amount of R..1B56.90 which is the balance
amount to which the applicant as alleged to be -entitled to under
the Confpulsory Deposit Sch.me (CDS) due to him. He has also
claimsd Rs, 6325,68 as interest on this amount. The applicant
retired as a Post Greduats Teacher from the Govt. Boys Sr.Sec-

-dftdary School, Shakurpur. Oslhi, the Principal of which school
ift Respondent No.6, on 31.7,99. The applicant has received
three years instalments of Fs.392/- each under the fiWS Compulsory
Deposit Schome but alleges that the Ath and 5th instalments and
the refund of the new CDS has not been made to him. This fact
is supported by Annexure.R,? which a letter dated 19,7,89
written by the Principal of Alipur School is., R,A, to the
Principal of Shaktinapar School (R,5),

2.. Shri Santram, Principal of Shaktinagar school present
before me and stated that the relevant papers of the applicant
were not at*all received by the Principal of Shaktinagar School
till today. He bright ray attention to Annexure,P,5 dated
15.4.m in which th^ Principal of Alipur School was addressed
to this effect. On the othBl?f»and Shri Ujoreti, Principal of
Alipur School appeared before me today and stated that all
relevant papers regarding the CDS *Dunt of the applicant had
been sent to the Principal, Shaktinagar School in 1979, 1981,
1989 and 1991, The Principal of Shaktinagar School, however,
stated that such papers have not been received by the office
of his School

3, The applicant is a retired Taacher with very

limited resources and he has been going from pillar to post
for the last 12 years to get this amount paid to him. He had
to approach this Tribunal as the last resort. In the circum
stances I do not stand on the technical formelity of limitat
ion and admit this application.
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Accordlngl)^ I dispose of .this application
uiith adirection to the Respondent No,2 (Director of Eejocatllon)
to dispose of the nutter as revealed in the Registered Notice
of the applicant's advocate dated 1.1,92 at £xbt,P,1 by calling
for .all the necessary papers from the Principals of the various

I p:. Schools and make payment of the 4th and 5th instalments ofi
old CDS as also new CDS to which the applicant it^tlued
along with 12 per cent interest on the entitled amwnt from
the date this payment became due to the date of actual pay
ment, This should be done within a period of three months
from the date of communication of this order. Ihere will
be no order as to costs.
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(S.P.fUKERDI)
VICE chairman
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